
Md. Abed Hussain-VS-State of Assam

Misc (Cdr Bai! Case No 454 of 2022

(Present: N. Goswami, Addl. Sessions Judge (FTC), Sonitpur, Tezpur.)

ORDER
27-09-2022

This is a petition filed uls 439 of CrPC with prayer

for an order to release accused Abdul Sahjamal Sheikh @

Sarjamal Sheikh on bail in connection with Tezpur PS Case

No. 827 1 2022 u l s 4t9 1 420 1 37 6(2)(m) 1 32s 1 307 of I PC.

The called for case record has been received.

I have heard the Iearned Counsel for the accused

and also the learned Addl PP for the State.

The facts of the case, in briefi, are that on

2L-07-2022 an ejahar was lodged by one Rimjhim Saikia at

the Tezpur Police station stating therein that after the

death of her husband she received Rs.7 lakhs as motor

accident claim. Thereafter, the accused Abdul Sahjamal

Sheikh @ Sarjama! Sheikh married her by introducing

himself as a Hindu person and thereby deceiving her.

Thereafter, the accused started torturing her both

physically and mentally and he also spent the entire

amount received by her after the death of her husband.

Later on, the accused married another woman and drove

the informant out of his house.

Based on that ejahar, Tezpur PS Case

No.82712022 was registered u/s 41914201376(2)(m)l

3251307 of IPC. The accused was arrested on 29-07-2022

and since then he has been in custody.C-/
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The investigation is completed and charge-sheet
has been laid against the accused uls 4t9l4zo/376(z)(m)l
323 of IPC. The allegation against the accused is serious in
nature and if the accused is released from custody at this
stage, he may tamper with the witnesses. The bait prayer

of the accused may be considered after recording the
evidence of the ,i.tir. As such, the bail petition is

rejected.

Return the case record to the committal court.
With this order, this Misc case is disposed of.

Addl SesffiJudge(FTC),


